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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING lSHRI A. K. PANJA) : 
(8) The 'Hindu' was provided 1/2 hour 
footage of the cricket test played at 
Madras on Sept. ember 18-22. between 
Indnia and Australia at the rate of Rs. 
4000/- per half an hour. 

(b) This Ministry has no information 
about this. 

(c) The royalty rights for coverage 
of the cricket match are with the Board 
of Control for Cricket in India. OnlY 
when the royalty holding authority gives 
permission, Doordarshan parts with 
recordings on fixed payment of technical 
and other fees. In Ihis case, the 'Hindu9 

had obtained permission from BCCI. 

Payment of Overtime to Muster Roll 
. Workers in CPWD 

Unauthorised Encroachment in D.D.A. 
Flo ts in Ashok V ihar 

4047. SHRI BHARAT KUMAR 
ODEDRA : Will the Minister of URBAN 
DEVELOPMENT be pleased to sate: 

(a) whether the Pocket 'B' Phase- 3, 
Ashok Vihar, Delhi is, stiIJ under the 
control of Delhi Development Authority 
and has not been handed over to the Delhi 
Municipal Corporation as yet, 

(b) whether there is large scale 
encroachment of the common area· due to 
boundary walls having been raised by-the 
LIG Flat owners; and 

(c) if so, the corrective steps taken 'l 

lHE MINISTER OF STArE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

4046. SHRI RAM PUJAN PATEL: (b) There have been reports of 
Will the Minister of URBAN DEVELOP- encroachments. 
MENT be pl~ased to state : 

(a) whether as per CPWD O.M. No, 
il-2Jl/84.ECX, dated the 4'FebrU8JY, 1986 
and 12 September, 1985 the workers in 
Workcb:uged establishment on mustc" roll, 
if required to perform du ties 00 Sunday I 
weekly rest day, are required to be paid 

• overtime wages at double the ordlOary rate 
in addition to , substitute day of re st; 

(b) if so, the rea~0!1s due to which 
CPWD.EnquitY Offices are not implement-
ing tbe said orders; and f 

(c) In accordance with the provIsions 
of the DDA {Management and Disposal of 
Housing Estates), Regulations 1968, the 
Registered Agency of member .lllottees has 
to profect and maintain common portions 
of the Rehidential Schewe. Action to 
remove encro2chmcnts 00 the common 
portions has to be taken by that Agency 
and not by the DDA. 

Capacity Utilisation by Fertilizer 
Chemica I Plants 

4048. SHRI H. B. PAT1L WJU tae 
Minister of AGRICULTURE be pleased to 

(c) what corrective steps are being state: 
taken in this regard ? 

THE Mli"ISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SaRI DALBIR SINGH) : (a) Yes. 

(b) and (c). Some Divisions of the 
CPWO had called for certain clarifications 
in respect of the .instructions, Tbe clarifica-
tions bave since been issued .on 19.9.86. 
Insttuct ions have been issued to finalise all 
tbe cases in the light of the clarifications. 

(a) whether gas turbines and diesel 
generators have been installed at Madras, 
Tuticorin and Man&alore for fertilizer plants 
(or full capacity utilisation; and 

(b) if so, the results acbieved so far '1 

THE MINISTEB OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
:THE MINISTRY OF A.GRICULTURE 
(SHRI R; PRABHU) : (a) al)d (b). Tfte 
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captive power units which have been 
intaHed at Madras and Tuticorin fertilizer 
plants to meet part of their power require. 
ments have improved the capacity 
utilisation of these fertil~r plants, 
particu lad' during periods of power cuts in 
the State Grid. The captive power plant 
at Manga)ore fertilizer unit. although not 
yet fully commissioned, has prevented 
shut-down of ammonia/urea plant this 
year. 

Accident in Units of Eastern Coalfields 
Limited 

4049. SHRI SAiYAGOP~L MISRA: 
WiJl the Minister of LABOUR be pleased 
to state : 

(a) tbe number' of accidents in the 
Jambad Colliery, Pure Searso)e ColliwY~ 
North Searso]e Colliery and Laskarbandh 
CollierY units of Eastern Colfields Limited 
a subsidiary of Coal India Ltd., during the 
period 19B4.85 and 1985-86; 

(b) the number of accidents which 
were fatal, serious and minor; and 

(c) the 3ction taken against concerned 
officers for such lapscs and precautions 
proposed to be taken to avoid such 
accidents 7 

THE MINISTER OF STATE OF THE 
MINlSTR Y OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (c). The information 
is being collected and will be laid on the 
table of the House. 

CODstructiQD of open air Tbeatres in 
Rural Areas and State Capitals 

4050. PROF. NARAIN CHAND 
PAR ASHAR : Win the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether· any provision has been 
made by the NFDC for construction of 
open all theatres in rural 'areas a~ State 
Capitals during the Seventh Five Year 
Plan; 

(b) it so, the exact amount spent in 
\bis relard d~ring \be tltst and second 

years of the Seventh Five Year Plan and 
the names of the places where the theatres 
have be-en set up 50 far; 

, (c) whether the sites for the opening 
of such theatres during the remaining years 
of Sev~nth Fh'e -Year Plan have been 
identified for each State; 

(d) if so, the names thereof, State-
wise; and 

(e) the pattern of management and 
operation/functionin& of these theatres? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lNFORMATION AND 
BROADCASTING (SHaI A. K. PANJA): 
(a) to (e). Provision has been made in the 
7th Five Year Plan for loans by the 
National Film Development Corporation 
Limited, a public underta}cing u~der the 
Ministry of information and Broadcasting, 
for .construction of theatr ~s. However. 
no separate provision bas been made for 
construction of open-air theatres. The 
Corporation ha~ not received any 
application for loan for open-air theatres 
eitht.r in rural areas or in the State 
Capitals. 

Special Programmes for Rural 
Labourers in Drought Affected 

areas of Andbra Pradesh 

405'1. SHRI C. SAMBU: Will the 
Minister of AGRICULTURE be pJeased to 
state : 

(a) whether there are any special 
progr:lmmes for rural labour in drought 
affected areas of Andhra Pradesh; 

(b) the budget provision Ot special 
grant made for rural Jabour; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THB MINISTR Y OP 
AGRICULTURE «(SHRI RAMAN AND 
YADAV): (al to tc l . National Rural 
Employment Programme (NREP) and 
Rural Landless Employment Guatantee 




